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16. The Petitioner Companics to lodge a copy of this orde! ard the Scheme duly certilied

by the Deputy Ditector, National Company Law Tribunal, Mumbai Bench' with the

concemed Superintendent of Stamps for the purpose of adjudication of stamp duty

payable, ifany, on the same rvithin 60 days from the date of receipt ofthe order'

17 , The Petitioner Companies to pay costs of Rs. 25,000/- each to the Regional Director'

Westcm Region, Mumbai.

18. Costs to be paid within four weeks fron the date of receipt of order'

19. All authorities conaemed to act on a certified copy ofthis order along with scheme (luly

certified by the Deputy Direclor, National Company Law Tribunal, Mumbai Bench'

20. Any person interested shall be at liberty to apPly to the Tribunal in the above matter for

any directioD that may be necessary.

V. Nallrsenapathy, Member (T) It.S.V. l'ra uman Ilenrbcr t .r)
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